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S econd R ei ôrt of Scheduled C astes
AND T ribes C ommissioner

M730. Shri Bheekha Bhal: WiU ihe
Minister of Home Affairs be pleased
to state:

(a) the time by which the second
report of the Commissioner for the
Scheduled Tribes and Castes will be
presented to the House of the People:

(b) whether, and if so what action
Government have taken on the i"e- 
commendations of the Commissioner
contained in his first Report with re
gard to the inclusion of certain castes
and tribes; and

(c) what recommendations of the
Commissioner’s report are acceptabto
to Government?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Attention is invited
to the reply given to Shri Nanadas* 
Unstarred Question No. 804 on the
31st March, iy53, in which it was stat
ed that the report was under print
and that the date of its presentation
io the House would be settled when
printed copies were available.

(b) and (c). Attention is invited to
the reply given to the hon. Member's
Starred Question No. 1211, dated the
16th December, 1952. The position
stated on that occasion viz. not to
amend the lists of Scheduled Castes
and Scheduled Tribes till the matter
had been investigated by the Back
ward Classes Commission still holds
good.

C onference of Education  M inisters

^731. Shri Jethalal Joshi: (a) WUl
the Minister of Education be pleased
to state whether a Conference of
Education Ministers of different States
and the representatives of the Uni
versities was held in Delhi on the 18th 
and 19th April, 1953?

(b) If so, what was the scope of
discussion?

(c) Are Government thinking of
placing all University Education un
der one controlling body?

The Minister of Education and Na- 
iarml Resources and Sclentlflc Re
search (Maulana Asad): (a) Yes. Sir.

(b) The discussion was about the
£o-ox^lnalion of standards in uni
versities and about the manual work
and social service of students as part
of their educational programmes at
the University and Higher Secondary
levels.

(c) It is the considered opinion of
Government that without the creation
of a special agency for the purpose, it 
is not possible to carry out the neces
sary reforms in University education

and to maintain proper supervision of
its standards. In order to achieve
this end, Government had proposed to
constitute two separate bodies—a 
Council of University Education \ and
a University Grants Commission. The
Conference that was held on the 18th 
and 19th AprLL however, suggested
that instead of setting up two separate
bodies, only one body, namely, trie 
University Grants Commission, shc*uld 
be set up and it should be vested with
the powers which Government had
proposed to give to the Council of
University Education in their Draft
Bill. By constituting such a Univer
sity Grants Commission the purpose
that would otherwise have been serv
ed by Council of University Educati.-̂ n 
would also be covered.

Government are considering this
suggestion of the Conference.
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The Deputy Minister of Fin___
(Shri A. C. Guha): (a) This was most
ly small coin (half anna, pice and
half pice) issued by the former
Gwalior and Indore States.

(b) Under the Part B States (Laws)
Act, 1951, which came into force on
1st April, 1951. the local coins in all
Part B States were allowed to circu
late as legal tender in the respective
areas in the like manner and to the
like extent as immediately before the




